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[Shri swaran Singh] 

ter of External Affairs, Shri Chagla, 
also said that the intention is that the 
appellate authority constituted to 
hear appeals will also have a legal 
background and legal knowledge. So 
it is not going to be arbitrarily ex
ercised, 

For all these reasons, I submit that 
the Bill should be passed. 

·Mr. Deputy-Speaker: The question 
is: 

"That the Bill be passed". 

The motion.was adopted. 

16.44 hrs. 

*DEMANDS FOR GRANTS (RAIL
WAYS), 1967-68 

Mr. Deputy-Speaker: We shall now 
take up discussion and voting on the 
demands for Grants in respect of the 
Budget (Railways) for 1967-68, tor 
which 8 hours have been allotted. Hon. 
Members desirous of moving their cut 
motions may send their slips to the 
Table within 15 minutes indicating the 
serial numbers of the cut motions they 
would like to move. 

DEMAND No. I-RAILWAY BOARD 

:Mr. Deputy-Speaker; 
ed: 

Motion mov-

"That a ,sum not exceeding 
Rs. 85·,98,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of 'Railway Board'." 

DEMAND N 0. 2-MISCELLANEOUS EX

PENDITURE 

Mr. Deputy-Speaker: Motion mov
·ed: 

"That a ,sum not exceeding 
Rs. 3,06,26,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 

payment during the year ending 
the 31st day of March, 1968, in 
respect of 'Miscellaneous Expen
diture'." 

DEMAND No. 3-PAYMENTS TO WORKED 

LINES AND OTHERS 

Mr. Deputy-Speaker: Motion mov
ed: 

"That a sum not exceeding 
Rs. 24,96,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of 'Payments to Worked 
Lines and others'." 

DEMAND No. 4-WoRKrNG EXPENSES

ADMINISTRATION 

Mr. Deputy-Speaker: Motion mov
ed: 

"That a sum not exceeding 
Rs. 44, 53,67,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of 'Working Expenses
Administration'." 

DEMAND No. 5-WORKING EXPENSES

REPAIRS AND MAINTENANCE 

Mr. Deputy-Speaker: Motion mov
ed: 

"That a ,sum not exceeding 
Rs. 1,41,51,75,000 be granted to the 
President to complete the sum 
necessary to defray the charge, 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of 'Working Expenses
Repairs and Maintenance'." 

--------------------------·----

*Moved w..,ith the recommendation of the President. 
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D rk a m p  N o . 6— W o o c d iq  E z p i n w i —
Operating St ATT

Mr. Deputy-Speaker: Motion mov
ed:

‘That a sum not exceeding 
Ra. 91,46,16,000 be granted to the 
President to complete the rum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
rospect of *Working Expenses—
Operating Staff*.”

D e m in d  No. 7—'Working Expenses—
O p e r a t io n  ( F u e l )

Mr. Deputy-Speaker: Motion mov
ed.

• That a sum n ot e x ce e d in g
Ks 88,45,09.000 b e  g ra n ted  to  th e
i1 resident to complete the sum
ncrvssary  to  defray  th e  ch a rg es
w h ich  w ill com o  in  co u rse  o f
payment during th e  y e a r  en d in g
th e  31st d ay  o f  M arch , 1968, in 
respect o f  'Working E xp en ses—
Operation (Fuel)’ .”

D em a n d  N o  8— W o r k in g  E xp en ses—
O p e r a t io n  o t h e r  t h * n  S t a te  an d  F u t l

Mr. Deputy-Speaker: Motion mov
ed

“ T h n t a h 'im  not e x ce e d in g
Rj». 25,24,41,000 b e  gra n ted  to  the
P resid en t to complete the sum
necessary to d e /r a y  th e  ch a rges
w h ich  w ill co m e  m  co u rse  o f
p a y m e n t d u rin g  th e  y e a r  en d in g
th e 31st d a y  o f  Marc>i. 1968, in
Tvs poet o f  'W o rk in g  E xp en ses—
O p e ra t io n  oth^r than S ta ff and
F u e l’ /*

DtMArro No 9—Working Expenses— 
MiscttXANXOcif Expenses

Mr, Depot?-Speaker; Motion tnov-

“‘Hiat a sum not exceeding 
Ra. 11*39,08,000 be granted to the 
President to complete the sum 
nectuary  to defray the charges

which will come in course of 
payment during the year ending 
the 31st day of March, T968, in 
respect of ‘Working Expenses—
Miscellaneous Expenses*.**

Demand No. 10—Wobking ExrrasH— 
Staff Welfare

Mr. Deputy-Speaker; Motion mov
ed:

“That a sum not exceeding
Rs 15,37,76,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of *Working Expenses—
Staff Welfare'.”

D em a n d  No. 11—W o r k in g  E x p en ses— 
A p p r o p r ia t io n  t o  D e p r e c ia t io n  Re
serv e  F u n d

Mr. Deputy-Speaker; Motion mov
ed.

“That a sum not exceeding 
Rs 71,99,98,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of 
pavment during the year ending 
the 31st day of March, 1968, 
respect of ‘Working Expenses—
Appropriation to Depreciation Re
serve Fund' ”

Dfmand No. 11—A  W o r k in q  E x 
p e n se s— A p p r o p r ia t io n  t o  P e n s io n
F u n d

Mr. Deputy-Speaker: Motion mov
ed:

“That a sum not exceeding 
Rs. 10,03,33,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1968, in 
respect of ‘Working Expenses—
Appropriation to Pension Fund*."
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Demand No. 12—Dividend to General 
Revenues

Mr. Deputy-Speaker; Motion mov
ed:

‘That a sum not exceeding
Rs. 1,35,55,86,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of 'Dividend to General 
Revenues’ ”

Demand No. 13—Open Line Works 
(Revenue)

Mr. Depoty-Speaker; Motion mov
ed:

“That a sum not exceeding 
Rs 7,50,00,000 be granted to the 
President t0 complete the sum
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of Open Line Works 
(Revenue)’.”

Demand No. 14—Construction or
New Lines

Mr. Deputy-Speaker: Motion mov
ed:

“Thai a sum not exceeding 
Rs. 25.34 18,000 be granted to the 
President i0 complete the sum
necessary to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1968, in 
respect of ‘Construction of New 
Lines’.”

Demand No. 15— Open Line Wokxs—
Capital, Depreciation Reserve Fund 
and Development Fond

Mr. Deputy-Speaker; Motion mov
ed:

‘That a sum not exceeding 
Rs. 3,57,79,39,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will cosne ia course of

payment during the year ending 
the 31st day of March, 1968, ia
respect of ‘Open Line Works-Capi
tal, Depreciation Reserve Fuad 
and Development Fund’.*

Demand No. 16—Pensionary Charges 
—Pension Fund

Mr. Deputy-Speaker: Motion mov
ed-

“That a sum not exceeding 
Rs 2,75,38,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of ‘Pensionary Chargee—
Pension Fund*.”

Demand No. 17—Repayment or Loans 
from General Revenues Fund and
INTEREST THEREON—DEVELOPMENT
Fund

Mr. DepeSy-Speaker; Motion mov
ed'

“That a sum not exceeding 
Rs 41,15,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come m course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of ‘Repayment of loans 
from General Revenues and inter
est thereon—Development Fund’ K

Demand No. 18—Appropriation to 
Development Fund

Mr. Depsty-Speaker: Motion mov
ed.

‘That a sum not exceeding 
Rs. 1.27,76,600 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of
payment during the year ending 
the 81st day of March, 1966, to
reopect of 'Appropriation to Deve
lopment Fuad*.*



6291 D. G. (Railwayt), JYAlSTH A 30, 1889 (SAKA) 1967-68 6292

Demand No. 20—Withdrawal raom 
REVKNtns Hesskvc Fund

Mr. Deputy-Speaker; Motion mov
ed:

“That a sum not exceeding 
Rs. 2,05,49,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1968, in 
respect of 'Withdrawal from Reve
nue Reserve Fund'.*’
The Demands are now before the 

House

Dr. Ranea Sen (Barasat): Before 
speeches are made, it is the custom 
here that people who had tabled cut 
motions should be allowed to move 
them.

Mr. Depot;-Speaker: You can send 
slips indicating the number of the cut 
motions which y ou  want to move and 
they will be treated as moved. I 
made that announcement just now.

Shri Chittybabu: H<? wjured to
leave today.

8tor| Rang* (Snkakulam). There 
1* plenty of time. Sir

Mr. Deputy-Spedker: He wants to 
leave today.

Shri Rang*: This should not be the 
rule but an exception.

Mr. Depoty-Speaker: There is no 
question of rules; it is recognised This 
is an exception. Let us look to the 
convenience of the Member.

The Minister of Railways (Shri
0. M. fopoacha): We hue also the Ex-
< Demand* for Grants Can we not 
discuss them together to save time*
1? the House agree*, we can take 
them up together.

Mr. Depoijr-Speaker: Eight hours 
are allotted. They are put down se
parately; Jet them be taken up sepa- 
^tely. Mr. CUttytttbu.

Shri C. Chittybabu (Chmgleput): 
Sir, one of the reasons advanced by 
the Hon’ble Minister for the increase 
in the passenger fares and freight 
rates is the increasing cost of steel. 
Let us understand why the steel 
prices are going up. This, m my view, 
is due to the fact that the present 
steel plants are not producing enough 
so as to meet the needs of our coun
try. If that is the position, I would 
again appeal to the Hon’ble Minister 
and through him to the Central Cabi
net that it should immediately go 
ahead with starting the steel plant in 
Salem in our State of Madras. So 
many promises were made by the ex-
Mmisters from my State that the 
Salem Steel Plant would be started in 
the near future. But nothing has 
been done, and nobody seems to take 
any interest in this regard. Our lea
der Shn C. N. Annadurai the Chief 
Minister of Madras, in his first 
Budget, which is a novel budget to 
adopt by other States, has emphasised 
the necessity of having the Steel 
Plant at Salem. With vast natural 
resources round about. I can assure 
the Government that if they start a 
Steel Plant m Salem, it will be the 
most economical units in the public 
sector. There should be no delay in 
implementing the past promises.

Another important aspect X wish to 
mention is the necessity of taking im
mediate measures to expend the Tuti- 
corin Harbour. If this Harbour is 
sufficiently expanded, 1 might tell the 
House that it will reduce the load on 
the Railways in the matter of Goods 
Transport. This issue is also hang
ing Are for a long time and steps 
should be taken immediately. The 
expansion of the Tuticorin harbour 
has a direct bearing on the economy 
of the Railways.

It is a well known fact that the peo
ple of Madras State are neglected in 
every walk of life. My people feel 
that there is no effective represent*-
tion in the Central Cabinet from my 
State in the past and present also. In
the past the Ministers from the State 
did not take interest In looking into
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[Shri C. Chittybabu] 
the grievances of the peopie. This 
neglect is on the increase since my 
party the Dravida Munnetra Kazagam 
has taken over the rule of the Madras 
State. 

I propose to bring it, to the kind 
attention of the Hon'ble Speaker the 
Ministers and the Members ·of Parlia
ment about the ineffectiveness of the 
Southern Railway in Madras State. 

16.49 hrs. 

[SHRr c. K. BHATTACHARYYA in the 

Chair] 

There are over crowding in the 
trains. There are no seats in the car
riages, no lights and the doors are not 
in good condition. The trains are al
ways not running in time. 

Sir, you know I am elected to this 
House from Chingleput Constituency 
of Madras State, which was for a long 
time one of the backward areas. Now 
this area is trying to assume import
ance as a business as well as an In
dustrial Centre ,because of its proxi
mity to Madras City. 

It is the Chingleput district which 
meets the important requirements of 
Madras City and other places by pro
viding milk, vegetables Rice, cloth 
etc. But the pity is that there is no 
adequate trains from various import
ant centres of this district to Madras 
City and other places. This district 
has only metre Gauge single line 
track. The membe,s of Parlia
ment will be surprised to know that 
a passenger train from Arakonam to 
Chingleput via Kancheepuram takes 
5 hours to cover 35 miles. This is the 
efficiency of the Southern Railway. 
The business people of this area are 
put to a lot of difficulty because of 
the inefficiency and the non-availabi
lity of quick railway transport. The 
Railway authorities are also fully 
aware that the private lorry and ,bus 
transport owners make a huge profit 
from this district. 

The Government of India is setting 
up an Atomic 1!:nergy Plant at Kal-

pakkam which is also situated in 
Chingleput District. There is no 
Train Line facility to this place from 
various centres of this district. 

For the development of railway 
transport in Chingleput district, vari
ous surveys have been conducted dur
ing the Congress regime and after the 
recent general election it appears. 
most of them have been given up by 
the Railway authorities because my 
party the Dravida Munnetra Kazagam 
has taken over the administration of 
Madras State. 

1 quote certain examples far the 
kind attention of the House:-

A survey was conducted about the 
laying of railway line between Kan
cheepuram and Vellore before 1957 -
I also came to know that all the
materials for laying railway track was 
,brought to the site at certain places 
before the general election of 1962_ 
But to my surprise after the election 
that work had not been undertaken. 
May I ask the Hon'ble Railway Minis
ter about the position of this survey 
and I want to know whether this 
work will be carried out or stands 
cancelled. If it stands cancelled, may 
I know the reason? 

There was a proposal about the lay
ing of railway track connecting Chin
gleput-Uttramerur-Chinna Salem. A 
survey was conducted by establishing 
a big office at Uttramerur by the 
Railway authorities. Now this also 
appears to have been given up by the 
Railway authorities. I request the 
Hon'ble Railway Minister to furnish 
the details of this survey and the 
necessary steps taken by the Railway 
authorities for the implementation of 
this scheme. 

There was another survey conduct
ed by the Railway authorities for 
laying Broad Gauge track !between 
Arakonam and Tiruchirapalli via 
Kancheepuram. I request the Hon'ble 
Railway Minister fOr the details of 
this survey and the progress of its 
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implementation. I want to know whe
ther this work will be carried out or 
stands cancelled and if stands cancel
led, may I know the reason. 

I give below certain recommenda
tions and suggestions, which I am 
sure, the Hon'ble Railway Minister 
will give due consideration and try. 
to implement them as early as possi
ble. 

These suggestions and recommen
dations would not only benefit the 
people of Madras State but also it 
will increase the revenue of the raL
way. 

The Railway authorities recent 
scheme of changing old railway gates 
into up-lifting railway gates appears 
to be fanciful, costly and physically 
weak a,3 compared to old ones. I re
quest the Hon',ble Railway Minister 
to keep this scheme in abeyance and 
use these resources for the construc
tion: of railway tracks in Madras 
State. 

The existing Ching!eput Railway 
Station is very small in area and has 
a few platforms. As you know it is 
a district headquarters as well as a 
business centre. It is also a junction. 
The present railway station is unable 
to meet the increased passenger and 
goods traffic. This station is all the 
time crowded with people and goods. 

I request the Hon'ble Railway Min
ister for re-modelling and expansion 
of this railway junction. 

Most of the railway platforms in 
Madras State are small as compared 
to the length of the trains. The plat
forms are also not having sufficient 
height. Many railway stations are 
without shelter and I request the 
Railway Minister to have a trip to 
Madras Egmore then to Chingleput I 
am sure, he will come to know how 
the southern people are deprived of 
all the facilities which are offered in 
North India. 

During the last 15 years the area 
between Chingleput and Tambaram 

has been occupied by various indus
tries. There is a great pressure in 
passenger and goods traffic. As stated 
by me earlier. these places were hav
ing only met1 e gauge single line 
track. I request the Hon'ble Railway 
Minister to put double-line track bet
ween Tambaram and Chingleput. 

As you know that Madras City and 
Tambaram were having more popula
tion and are struggling to meet the 
requirements of the people. There is 
also a proposal to make Madras City 
as a Metropolitan City. In the:;e cir
cums.:.ances it is infair to maintain the 
Electric Railway Shed at Tambaram. 
I request the Hon'ble Railway Minis
ter to shift the Electric Trains shed 
fr.om Tambaram to Chingleput to 
avoid conjustion. 

As you know the famous tourist 
centres such as Mahabalipuram, Tiru
khazukundram, Tiruporur, Kanchee
puram are in Chingleput District. 
These places are situated with a gap 
of 15 to 20 miles. It will be a great 
help to the tourist as well as the peo
ple of these places, if these places are 
connected by means of a circular rail
way. I am confident this scheme will 
greatly increase the revenue of the 
railway. 

I hope the Hon'ble Railway Minis
ter will make a careful study of this 
proposal and try to implement this 
scheme at an early date. 

While I was in Chingleput District 
I personally saw how the railway em
ployees are faced with v2rious prob
lems. I quote certain instances which 
requires the immediate attention of 
the Hon'ble Railway Minister. 

At Tambaram there are more than 
5on ::-ailway quarters for their em
ployees. These employees are not 
having adequate medical facilities 
near their quarters. It is a 'l the time 
impossible to expect the employees to 
go to the railway hospital which is 
far off from their quarters. Moreover, 
it is all the time crowded. I request 
the hon. Railway Minister to provide 
medical facilities to them 

,
near their 

houses. 
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[Shri C. Chittybabu]
For marketings shopping and going 

to school, the railway employees, their 
wives and cm.dren every day have to 
cross eight to twelve railway lines. 
There is no over-bridge near to their 
quarters. Because of the non-avail- 
ability of the over-bridge they have to 
walk about three miles from their 
quarters without crossing the Railway 
lines. Due to frequent plying of elec
tric and other trams m these areas 
several accidents are happening every 
year. It appears the employees liv
ing in these quarters had made seve
ral representations to the Southern 
Railway authorities and they have 
yet to decide about the over-bridge. I 
request the hon. Railway Minister at 
least to arrange for immediate cons
truction of wooden over-bridge for 
these railway employees.

A large number of khalasis in 
Southern Railway who have put m ten 
to twelve years of service are not 
made permanent as yet. It is the 
practice of the railway authorities to 
make them permanent after the com
pletion of five years’ service. They 
also made several representations to 
the railway authorities and no steps 
have been taken by them to make 
these khalasu permanent. May I ask 
the hon. Railway Minister whether he 
has any knowledge about their griev
ances? If not, I request him to pass 
immediate orders to make them per
manent.

Skrt Oiainai (Pandharpur): Sir,
the hon. Member is reading his speech.

tor ift «r* t? f 1

* 1
3 <if tst f  1

mfaw * ms, *wx m
1 « f l r j

Mr. Chairman-. Order, order. Let 
the hon. Member continue.

Shri C. Chittybabu: Tot the typists 
in the Southern Railway and Grade
II clerks in the Accounts Department
the Railway authorities have not done 
anything. Those who have put in 
more than 15 to 25 years of loyal ser
vice to the railway still remain in 
that cadre and they do not get their 
increments in their salary because 
they have complete  ̂ their grades or 
reached the maximum in their grades.
It is a pity that the railway authori
ties who recruit thousands of persons 
for supervisory posts could not ab
sorb some of these typists and grade
II clerks in the Accounts Department. • 
If that is not possible, cannot the rail
way authorities give them special in
crements.

Seniormost departmental promoters 
having long years of satisfactory ser
vice are being reverted to lower 
grades just to protect the juniormost 
directly recruited candidates in the 
Southern Railway. This is anomalous.
I request the hon. Railway Minister 
to look into this matter and do justice 
to the seniormost departmental pro
moters.

1, therefore, request the hon. Rail
way Minister to go through the griev
ances of the railway typists and grade
II clerks in the Accounts Department 
and do the needful immediately.

In the end, I would like to bring 
to the kind attention of the House as 
well as the hon. Railway Minister the 
difficulties met by me in trying to 
contact the senior railway officials of 
the Southern Railway. I wrote seve
ral letters on several subjects to the 
General Manager and the Chief Ope
rating Superintendent. I frankly ad
mit in this House that it is easy to 
meet a Minister and to get a qotek 
reply from him but it is really diffi
cult to meet the high-ranking officials 
of the railways. My letters were fol
lowed by reminders but 1 regret to 
mention that none of these letters hat 
been acknowledged. Finding no rep
ly, !  tried several times to moet t o
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General Manager a* well as the Chief 
Operating Superintendent of the 
Southern Bailway. All the time I was 
informed that either they were out 
of station or they were busy. Sir, it 
is my earnest belief that an official 
who refuses to give interview to the 
representatives of the public—Mem
bers of Parliament or Members of 
Legislative Assemblies—cannot serve 
the common man effectively in that 
area. I request the hon. Minister to 
make a note of my charges and punish 
those concerned after due inquiry.
17 brs.

The General Manager, Southern 
Railway has m an article "Southern 
Railways Decade of Progress" pub
lished on the eve of Railway Week 
celebrations has, utter alia, the fol
lowing to say:—

“The Southern Railway has 
been handling an ever-growing 
volume of traffic on the electrified 
suburban section from Madras 
Beach to Tambaram. Sixty three 
million passengers were carried 
in 1965-66 compared to only 33 
millions m 1956-57. The AC 
EMU service has commenced from 
January 15, 1967 with 22 four- 
coach units manufactured by the 
Integral Coach Factory with 300 
seats in each unit against 198 in 
the old unit. When the full fleet 
of 49 units begins to run, subs
tantial relief will be availble, as 
not only frequency can be in
creased but titans with three 
units can also be run. The work 
of extending the platforms to 
hold three unit trains at the 
suburban station has been app
roved and will be taken up 
shortly.’

In keeping with our present Gov
ernments policy of promising heaven 
in the future and ensuring hell in the 
meanwhile, he assures us of three- 
unit long trains and that too* at shor
ter intervals than now-all in the 
frwid distant future.

Mr. Chair— a; He should conclude 
aow. His time l» up.
*& (Ai) LSD—t.

Shri C. Chittybalm: I will conclude 
by saying that the people of my area 
feel that they have been neglected 
all the time. My people want that 
they should have double line track 
between Tambaram and Chingleput, 
which is about 16 kilometres in dis
tance. They are greatly agitated and 
threaten to resort to agitation. They 
tell me that they will have a big 
demonstration to show their agitation 
towards railways by pulling alarm 
chains. I have asked them to remain 
quiet till I voice their genuine griev
ances before the House. For the last 
twenty years have they provided a 
mile length to make double track? 
No. Why? This is the question of our 
people. After the British regime, 
there is no such idea by our beloved 
rulers to improve the Egmore line 
towards the South.

I, therefore, request the hon. Rail
way Minister to take necessary steps 
to provide double line track between 
Tambaram and Chingleput to satisfy 
the real demand of the people. If 
this is not done, I will be left with no 
other alternative except to join in 
their agitation.

17.83 hr*.
REPORTED CHINESE PROPOSAL 
TO SEND AN AIRCRAFT TO EVA
CUATE THEIR DIPLOMATIC PER
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